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CENTRAL ADMINISTRATIVE TRIBUNAL <%§3--57157

PRINCIPAL BENCH
NEW DELHI

0.A.N0.899/94
Neu Delhi, this the [N day of 3eptember, 1994,

HUON' BLE SHRI P.T.THIRUVENGADAM MEMBER (A)

Shri Kishore Kumar

s/o Shri Kainhiya Lal

r/o Qr.No.1078, BKS Marg,

Block No,30, New Delhi, ooADplicant

(By Advocate ahri 8.Krishan)
Vs.

1. Union of India, through:
sgcratary,
Deptt.of Urban Developmant
Govt.of India, New DBelhi,

2. Director,
Dte. of Estate, Nirman Bhawan,
New Belhi,

3. Union of India, }
Ministry of Non-Conventiunal
Enerqy Sourcss, Block No.14,
{GL Complex, Lodi. Road,
New Oglhi, o seespond ent s

(By Advocate shri Madhavy Pakikar)

ORDER
[HON' BLE SHRI P,T.THIRUVENGADAM MEMBER (A}

Heard both the counsels. OShri B.Krishan
learned counsel for the applicant produced a copy
of letter written by the Minister of SJurface [ruinspord
dated August 1993 and addressed to the Minister of
sta*e for Urban Development carrying an endorsemzant

alleged to be under the signatures of the Ministaer

Ry

of State for Urban Development, € ThE;?ESZbii”Q

4,
taken on record, é;

2. The applicant's father was working in ttha
office of CAG of India, New Del hi and retirsd con
29-2-1992, Ha was in possession of govarnment
accommodaticn (type 'C'). The applicant is working
as L.D.C. in the Ministry ¢f Non-Conventioral Tnsrgy
sources, C.G.0, Complex, It is gdmitted that +hg

applicant is sligible for ad hoc «llotment on 2uth

of turn basis G of=u suitabls r'zf“f*fﬁff*“;fw o
s (b (typeatTEhe . .

- o



®

time of retiremeht Of his father since he fulfile
the necessary conditions for such consideration,
The applicant had appliesd fof regularisation of
the type 'C' house which was earliaer in the name
of his father. This O0.A. has been filed for =

directicn for such regularisation.

2. The 1d. counsel for the applicant mentiinad
that the case of the applicant had bezsn spontored

on a number of occasions by the Minister of zurface

Transport to the Minister of State €6r Urban Devéiapment;'lV

A photo copy of one such letter written by the ﬁinisiapf
of state for Surface Transport in Augubt 1590 was
produced by the ld. counsel for the applicant ~uring

the hearing, though a ccpy was not attached {o fthe

only a ,
applicationﬁuﬁiig‘ménﬁinn‘uas;made in the applicat ion

el

in para a.érto the effect that there was a leottar
from the Minister of 5tate of Surface Transport in
August 1993 to ths Minister of State for Urban
Oevelopmat recommending the case of the applican®
and the Urban Development Minister had made «n
endorsem=nt on the letter "may be allouwed to be
regularised." In the reply in para 4.9 tihe ?BSQQHGEﬂté;z;:
have stated that the Hon'ble Minister for Urhan .
Dzvelopment has nowhsre noted on the letker »scaived

by him that the applicant may be allowgd to rstain | ,_;f.
the afore-mentioned guarter., Evsen with regardbto ‘
the photo copy of the said endorsement dated 35-=10-53
there was some doubt expressed by ths respondsnis

with regard to the genuineness of the endorsamant.

It is Qot necessary for me to go into this asjpect
sinceizae counter reply there is an annexure which is ..
a cocpy of the laetteor dated May 1994 from the Hon'ble
Minister of State for Urban Development to ths

Minister for surface Transport. It is admitied

by both parties that this is the latest lsttor ind
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this letter reads as unders-

3.

"This refers to your D.C.No. Wa(*FT}/Jsz7
Res 7687/93 dated 1-12-1993 regarding
regularisation of Qr.No.1078, 3.%.2.

Marg in the name of Shri Kishor: Kumar
(son of Shri Kanhiya Lal).

2. I have got the matter examinad. 4
shri Kishore Kumar who joined the servicélf"
in the year 1987 is not eligibls for "
type 'C' accommodation and recul.risat lQP{:,‘
of type 'C' quarter in his favour will -
result in allotment of accommodalisn ausn
higher than his entitlement. .

3. Presently, officials with mors than ¢
30 years of service are being allbttead
type 'C' quarters and hence it was nd%

found possible to regularise the tvps

*C' quarter in occupation of the deiiy’

in favour of ahri Kishore Kumr.

4. It is, housver, informed that a :
ground floor type 'B' quarter hes bsen
allotted to Shri Kishora Kumar oan
regularisation, keeping in visw ¢he

medical requirements of the fumily.

5. I hope you would apprecista %ha
difficulty explained above in -egularisinz.
the type 'C' quarter in occuputizn of o
the family."

The 1d. counsel for the applicant arqued that

the endorsement dated 6=10-1993 by the Minister o

incharge of accommoddtion should haye bezn honoured.

1 do not propose tc go into this aspect since the

respondehts have denied such endorsement. HAlso sven

if such endorsement had been there on the cousring

letter, what was the follow up acticn is not knuwn,

Lafen

In any case there is a letter from the Ministaer

I\J_

incharge disallowing the claim.

4.

The other grounds namely that higher tyne

allotment could be made to the applicant as per

provisions for relaxation in the rules, the casz
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requiring sympathy in vigw of the medical grourds
and type 'B' accommodation being too small for the

family purpose arg not germane to this G.d,

5. In the reply affidavit, it has been stated
that a type 'B' accommodat icn had beszn repeatsdiy
allotted to the anlicant who has nut been accept ing
the same. It has been added that the responcdnts
are still willing to offer a Type 'B' gquarter to

the applicant. The ld., counsel for the respcndents
stated across the bar that a type 'B' accommudat iun

was allotted as late as on 25-8-1994,

6, In the circumstances, the 0.A, is dismissed

being devoid of merits. No costs,

Pl Ot

(P.TLTHIRUVINGADA P} 75 5

Mamber (A}
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